ACT No. XXII oF 1926.
[PASS’ED Y THE 'INoI‘;&N LEGISI,;&TtIRE.]

(Recezued the assent of the G’ovmnor General on the 25th
Mawh, 19%6. Yy

An Act to amend the law relatmg to the appomtment of - legal
* practitioners in cjvil suiis and for this purpose further to
amend the Code of Civil Procedure, 1908,
"HEREAS it is expedient to amend the law relatmg to
" the appointment of legal practitioners in civil suits
and for this- purpose further to amend the Code of Civil Proce-
V of 1908, dure 1908; Itis hereby enacted as follows: — '

1. (]) This Act may be called the Code of Civil Procodure Short, itle and
(Second Amendment) Act, 1926. - - commencemeat,

(2) It shall come into force on such date as the Governor
~ General in Council may, by notification in the Gazette of
India, appoint.

2. In Order III of Schedule I to.the Code of Civil Proce- 4nendmont ot

Order 111,
v of 1908, dure, 1908 —_ - : Sohedule 1,
Aot V of 1908

(@) In lule 1 for the words € duly appomted to act >’ the
words ¢ appeaung, applying or acting, as the casé
_may be,”’ shall be substituted ; and

(b) for rule 4 the following rule shall be substltuted
namely — ,

“4. (1) No pleader shall act fo1 any pelson in 8Ny Appointment of - :

Court, unless he has been appointed for the e~
purpose by such person by - a document in
writing signed by such person or by his recog-
nised agent or by some othe1 person - duly
authorised by or under a power of: attorney to
make such appointment.

(2) Every such appointment shall ‘be filed in Court

: and shall be deemed to be in force until deter-
mined with the leave of the Court by a writing

, : s1g11ed
Price Anna 1 o'rl%d] e _‘1



- Code of Civil Procedure (Second Amend- [ACT xx11 oF 1926.]
ment)

| signed by the chent or the pleader as the case

may be, and filed in Court or until the client = -
- or the pleader dies, -or until all proceedings in"

the suit are ended so far as regards the client.

L (9) For the purposes of sub-rule (2) an appllcatlon.

_ for review of judgment, an application under

" section 144 or section 152 of this Code, any
appeal from any decree or order in. the suit
‘and any application or act for the purpose of
obtaining copies of documents or return of
documents - produced or filed in the suit or of
obtalnlng refund of monies paid into the Court
in connection with the suit shall be deemed to
be proceedings in the suit.

(4) The High Court may, by general order, dlrect
: _that, where the person by whom a pleader is
appointed is unable to write his name, his
mark upon the document appointing the
pleader shall be attested by such person and in

such manner as may be specified by the order.

(5) No pleader who has been engaged for the purpose

of pleading only shall plead on behalf of any

_party, unless he has filed in Court a memo-
randum of appearance 51gned by himself and
statmg— .

(a) the names of the parties to the sult

‘ (b) the name of the party for whom he appears,
: and

(c) the name of the person by whom he is author-
“iged to appear: :

Provided that nothing in this sub-rule shall apply to any
: pleader engaged to plead on behalf of any party
by any other pleader who has been duly appointed

to act in Coult on behalf of such- palty

3 Sectlon 10 and Form Cin Schedule II of the Bombay Bom, Aot XVII

Pleaders Act, 1920, are hereby repealed,

~
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